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COMMITTEE ON PRIVATE: MiMBERS' BILLS AND RESOLUTIONS
(Sixth Lok Sabka)
' TWELFTH REPORT
1, the Chairman of the Commitiee on Private Members’ Bills ‘and Resole-
tions, having been authorised by the Committee to present the Report on their
behalf, present this Twelfth Report. i
2. The Committee met on the 27th February, 1978 for—
1. Qlassification and aliocation of time for discussion of Bills (Vide
A ) under clauses (b) and (c) of Rule 294(1) of the
R of Procedure,
I1. Allocation of time under Rule 294(1)(e) of the Rules of Procedure
to the resolutions at item Nos. 3 and 4 set down in the List of
Business for Friday, the 3rd March, 1978,

11. Reconsideration of the classification of the Constitution (Amend-
ment) Bill, 1977 (Amendment of article 51) by Shri H. V. Kamath.

Classification and allocation of time to Bills
. 3. The Mambers coacerned had becn invited to proseat before the Com-
mittee their views on their Bills. Shri Sharad Yadav and Dr. Vasant Kumar
Pandit attended.
4. After considering all aspects of the Bills, the Committee recommend
that all the Bills referred to in the Appendix be placed in category ‘B'. The

Committee recommend allocation of time for each of the Bills as shown in
column 5 of the Appendix.

Allotment of time to Resolutions

5. The Memben concerned hndge:n invited to present their views oa their
resolutions before the, Committee. Shri Snmvm Chatterjee attended,

6. The Committee zecommend the allocation of time as follows:—

(1) Resolution regarding Centre-State relationship. 2 hours
(2) Resolution regarding popular set wp for Union territories. 2 hours

Reconsideration of the Classification of a Bill

7. The Committce then considered the request of Shri H. V. Kamath w
reconsider their earbier decision (viae ['hird Report) and place his Bill, namely,
the Coastitution (Amendment) Bill, 1977 (Amendment of article 51) in
Category ‘A’

On reconsideration, the Committec recommend that the Bill might be placed
in category ‘A’. ‘e

Recommendations

8. The Committee recommend that—

(i) the classification and allocation of time to Bills by the Committee
as shown in the Appendix be agreed to by the House;

(ii) the allocation of time to resolutions, as shown in paragraph 6 above,
be agreed to by the House; and

(iii) the reclassification of the Bill, as shown in paragraph 7 above, be
agreed to by the Hause.

New DeLHI; GODEY MURAHARI,
Chairman,
February 27, 1978. Committee on Private Members’
Phalguna 8, 1899 (Saka). Bills and Resolutions.
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wetion 3) by Dr. Vasant Kumar Pandit.

81 BillNo. recom- commended
Ne. Namic of the Bill and the Member-in- meaded by the
charge ' Committee
' e 3 4 L
1. The Protection of Prisoners from Third-degree 144 of 1977 2 hours
Msthods Bill, 1977 by 8hri Seugata Roy.
2, The Hindu Marriage (AM) Bill, [1978 sof 1978 B ¢ bowrs
(Amondwent of soction 13) by SbriO.P. Tyagi.
3. The Coustitution (Ameondment) Bill, 1978 (dmmé- 7 of 1978 B ¢ bours
montof article 017) by Shei O.P. Tyngi.
¢. The Cranitution (Amendment) Bill, 1978 (4memd- 1301978 B t hours
mant of article 19) by Shei Ugraren.
8. Thae Crnstitution (Ameadinent) Bill, 3978 (inswtion 6 of 1978 B 2 hour
ofnew artisles 834, 93 8,0is.) by Shri Shared Yadav.
6, Tne C)astitution (Ameadmeat) Bill, 1978 (dmmd- 4 of 1978 B 2 hours
meml of e tisles 194 endr17) by 8heiO. P. Tyagi.
9. The Homdcopathy Oeatral Councll {(Amendment) g9 of 1978 B 2 bours
: Bill, 1978 (Amendmont ¢f section 2) by Dr, Laxmi-
narayan Pandeys.
B, The Mines (Amondment) Bill, 1978 { Ammdnmi q' 8 of 1978 B 2 houn
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